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Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1, Enacting Forwula and the
Title were added to the Bill.

SHRI SATISH AGARWAL: I move:
“That the Bill be passed.”
MR. DEPU LY SPEAKER: The gues-

tion is:

“That the Bill be passed.”

13.44 hrs.

MOTION RE TWENTY-THIRD AND
TWENTY-FOURTH REPCORTS OF
THE COMMISSIONER FOR SCHE-
DULED CASTES AND SCHEDULED
TRIBES_~ contd.

MR. DEPUTY-SPEAXER: Noyw we
take up further consideration of the
fcliowing motion moved by Shri
Dhanik Lal Mandal on the 3th May,
1979, namely:—

“That this House do consider the
Twenty-third and Twenty-fourth
Reports of the Commissioner — for
Scheduled Castes and Scheduled
Tribes for the years 1974-75, and
1975-76 and 1976-77, laid on the
Table of the House on the 1st
March, 1978 and 9th May 1978 res-

pectively.”
Shri Dhirendranath Basu continue his

speech.

SHRI DHIRENDRANATH BASU
(Katwa): Mr. Deputy Speaker, Sir, it
is most unfortunate that even after 32
years of independence, the Govern-
ment have not been able itc remove
untouchability and caste system, which
is not only a curse to the nation, but
which has created so many problems
for the country. It will be seen from
the Report submitted by the Commis-
sioner, Shri Shankarrao Mane that: if
untouchability and caste system can-
not be removed, it is aimost impossible
to improve the lot of Harijans and the
Scheduled Castes and Scheduled Tribes.

‘This is mentioned in the Report for
11974-75. The Reports of 1974-75,
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1975-76 and 1976-77 have been placed
before the House. But the Reperts of
1977-78 and 1978-79 have not yet been
placed. If you go through the reports
of 1977-78 and 1978-79, you will find
that they are alarming. Thousands of ~
Harijans h~ve been killed, thousands of
Scheduled Castes and Scheduled Tribes
have been burnt and thousands of tri-
bals have been neglected and rendered
hemeless. If we want to improve the
lot of Harijans, cultural revolution for
social reconstruction is needed. How
far we ~a:x o that is the question now.
The G <. ent could not de anything
so far. 7iiiv a sum of Rs. 31 crores
have been provided in the budget esti-
mates fo. wus vear to improve the lot
of Harijans, Scheduled Castes and
Scheduled Tribes, throughout the length
and breadth of the ccuntry. You will
appreciate, this amount is very small
The Working Group suggested for an
allocalion of Rs. 5G0 crores for the im-
provement of Harijans, Scheduled
Castes and Scheduled Tribes and for
building townships and houses for the
Scheduled Castes and Scheduled Tribes.
You are aware that about 75 per cent
of the people of our country are living
beiow the poverty line and out of this,
98 per cent pelong to Scheduled Castes
and Scheduled Tribes. It will be ap-
preciated thai almest 100 per cent of
Scheduled Castes and Scheduled Tribes
are being negiected. In this way, the
Scheduled Castes and Scheduled Tribes
are being neglected.

The more we talk about the improve-
ment of Scheduled Castes and Schedul-
ed Tribes in this House, the more
atrocities are being committed through-
out the length and breadth of the coun-
try. What happened in Belchi? What
happened in Bihar? What happened in
Uttar Pradesh? What happened in
Tamil Nadu? The Harijans have been
kiiled burnt to death. These are the
atrocities geing on and the Central
Government comes out with a state-
ment here in the Lok Sabha saying,
“The law and order is to be looked by
State Governments. We have got noth-
ing to do in the matter.”” The Ilaw
should be enacted in such a way that
the Gevernment of India can come for-
ward to stop such killings of Harijans
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and driving away of Scheduled Castes
and Scheduled Tribes people from their
own lands.

We have talked much about the em-
ployment guarantee scheme. The Re-
port has al-o suggesied for such a
guaraniee., But what is the guaraniee
that has been done? The treseryalion
of employment 1n certain States and in
certain sections of the Central Govern-
ment hus heen pat at 15 per cent and
73 per cent. Buat in police constabul-
ary you wil: find that, practicdlly,
there is not even 3 per cent reserva-
tion. 1f you want tp create confidence
amongst  Srheduled Castes and Sche-
duled Tribes, at least 33 per cent resec-
vation of Scheduled Castes and Sche-
duled Trihes should be there in police
constabulary But th.s has not been
uone

This 1s what the Commiitee on the
‘Welfare of Scheduled Castes and Sche-
duled Tribes have suggested in para-
graph 6 of the 19th Report Sixth Lok
Sabha:

“The Committee had considered
that the organisational set up either
in the Mimstry of Information and
Broadcasting or in the Films Diwvi~
sicn was 1nadequate to deal with the
Teservalions for employment of Sche-
duled Castes and Scheduled Tripes
in the services of the Films Division.
The Commuttee had siressed the de-
sirabllity of immediately setting up
& gseparate cell in the Ministry of In-
foriation and Broadcasting as well
as 1n the Films Division as for the
orders on the subject for the effec-
tive impilementation of the reserva-
tion orders in favour of Scheduled
Castes and Scheduled Tribes.”

What has been reply of the hon M nis-
igr? In his reply, the Minister of In-
formation and Broadcasting stated:

“The Government had not found
it possible to create additional posts
2gr sétting up a cell for effective im-
blsmentation of reservation orders in
ivour of BScheduled Castes and
Boebeduled Tribes in the Ministry of

Informat-on and Broadcasting and
in the Films Division. The matter
is, however, being examined and a
report will be suhmitted soon”

That “soon” will never come. Twa
years have elapsed. But such a repert
has nol been placed on the Table of
the House If we wont to impreve tha
lot of Scheduled Castes and Scheduled
Tribes, then we must consider the
siatement made by the Commissioner,
Mr Shankar Rao Mane, on 18th Sep-
temher, 1976.

“] am gomng 1o relire but my ap-
peal to the Government is fo see that
there 1s regular und specific reserva-
tion ot services in all sections, parti-
eularly for Scheduled Castes and
Scheduled Ti.bes 1n the administra-
tion.”

In our country therc are more than
150 big public undertakings. How
many officers are there from Scheduled
Castes and Schedued Tribes? 1s there
any reserialion? So reservation should
be fixed up tn public and privale see-
tors also  If we do not do 1it, then they
will never come up, as a result of which
our nation cannot prosper. The weaker
sections of the people must be given
an opportunity to play their role in
free Ind.a Therefcre. the recom-
mendations as submitted by the Com-
missioner for Scheduled Castes and
Scheduled Tribes and as submitted by
the Committee on the welfare of Sche-
duled Castes and Scheduled Tribes
should be taken into active and im-
mediate consideration, Let us not put
off matters (ill tomorrew or for years
together: let us deal with the matters
earnestly and very promptly.

As regards the employment guarantes
scheme, you will ind that in high posi-
tions like that of Goverhors, Justices
of High Courts and the Supreme Court
there is nc one from Scheduled Castes
and Scheduled Tribes, We have sug-
gested that there should be a Ministry
for improving the lot of the Scheduled
Casteg and Scheduled Tribes.

Townships should be started for
housing the people. Even now, what
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do the Brahmins etc. do? If Harijans
g0 to their houses, they are not al-
lowed to sit on chairs or even benches:
they are untouchables. If we cannot
remove this untouchability, it we do
not remove the caste system, then the
nation will go te ruin,

Therefore, I would appeal through
you to the Government to take all
possible steps to uplift the Harijans
angd Scheduled Casles and Scheduled
Tribes Developiient of townsh ps in
tribal areas is long uoverdue. The mattler
was discussed time again on the Floor
of this House, bul, unfortunately, with
not result The Inlormation and
Broadceasting A ster has sdid that 1t
is very difficult to implement it, but
however another Commiliee w1l be
sef up te go into the maiter. Bul set-
ting up of Commillees again and again
«ill not seive the purpose. If the
undings of the Commulives are not
impiemented what 15 the use of con-
stituling thesr Commitices? The sociul
aspect and the housi.g schemes should
have heen given prioritv. As I have
already sa:d the Government have, thus
year, previded Rs. 31 crores as against
a request of the Working Group lor
an aliocation of Rs. 50U c¢crores. With
hardly Rs. 31 cro:es, how many villages
and townships can pe buill?

The Government should allow Hari-
jans gnd members of the Scheduled
Castes and Scheduled Tribes to study
Iree of all charges, say up to the B.A.
Degree or college level. Fees should
not be charged. Whai the Govern-
ment has donre for Jammu and Kashmir
should be done in the case of Harijans
and Scheduled Castes and Scheduled
Trives also.

Now, what is the lot cof the ‘Safai-
Mazdoors’, the sweepers and scavan-
gers? Even today they are carrying
the night soil on their shoulders. This
must be stopped at all costs. Ways
must bé found out for stopping this,
I know, in cther countries, no scavan-
g8, no worker, s allowed to carry the
night soll on his shoulder. But un-
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fortunately in India, in all towns and
cities, they are carrying the night soil
on their shoulders. This is the lot of
the Harijans. This practice must be:
discontinued.

A law has been enacted 10 set up
Special Courts, and Special Courts are
being set up. These Special Courts
should take up the cases of atrocities
on Harijuns and Scheduled Castes and
Scheduled Tribes throughout the coun-
try. 'The nalion will no longer toler-
ate the sert of killings and atrocit ¢s
that have Leen matue in Belchi and
several other parts of Bihar, U.P., Tamil
Nadu and other States. Ppople  are
looking torward for the uplifiment of
the weaker sections of our society, they
expeit the Government {o come for-
ward to .miptove the lol of the weuker
seclions ol our soricty,

Removal of poverty should be our
metto. That should be done. Nast of
the people belonging to the Scheduled
Castes and Scheduled Tribes are ex-
tremely poor; as 1 have saud, they are
much below the poverty hine—almost
70 to 90 per cent of the people belong-
ing to Scheduled ("astes and Scheduled
Tribes. So. removal of poverly must
he done. 1f the Government cannot do
it, T tell you, there will be a revolution
in the couniry. there will be disturh-
auces and chaos throughout the length
and breadth of this country, and it wilk
become beyond the power of the Gove
ernment to control those disturbances.

Land reforms should also be given
the top-most priority. I have seen that
many pesasantg belonging to Scheduled
Castes and Scheduled Tribes have been
removed from their home-land, from:
their dwellings. by the caste Hindus
by the Jotdars. That must be ltoppe(;
at all costs. We must enact laws ir
such a way that such things cannot
be allowed to continue any longer. We
have to proclaim it as a public issue.
But what we find is that, the more we
discuss in the House, the more satroci-
ties are being commifted, We must
put & stop to these atrocities at il
costs, Government should not be just
a gllent spectator and say, “This is the
Biste Coveriment's respbbaibilily; . lnw
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and order will be dealt with by the gt ® fr? wwry ward o o WY
States; what can we do?. This has wEgd W Tl W oswifen il
been the reply of the hen. Minister in my wrfgd fv gforr wiell @ frd agerdy
many ceses. I request the Govern- WTETT 9 WS § §sTEY ¥6T wraTs SrEm
ment to set up an Enforcement Direc- ¥ wwifes firr wmw
torate which should serve as a watch-
dog; they should look after the Hari- iwdwefddugma y s o=
jans, they should see what is happen- oy gficomt w7 fF Wy wifed 1 xa T
ing to the Harijans, Scheduled Castes #ox Fremed ® ot A fraR ot whweriey 8t
and Scheduled Tribes throughout the IR ATGY BEYW § witew fear oraT wifigd
country. Such an Enfercement Direc- arfw 3% ufas wdiT Joeeg §ad )
to rate will be able to help these
people to a great extent. wgl o gt l;ﬁ'q fomaww w1 w9y
MR. DEPUTY-SPEAKER: Please it it g,ﬂ&éam‘;
wird up. wferht fasdar §, 3% fasrs &0 wri-
SHR! DHIRENDRANATH BASU: In ATy % 1 T W F o qw o, o & gfred
conclusion 1 would appeal to the Gov- Wradt e ate o a s AR W
ernment through you, S.r, that Govern- gfwarsil o7 fafte vt & 1 & awew £ fr
meni should bring forward now a sup- qORTTHT WX W AT oW 4, ox & gl
. ) B aurr 5@ ® fAd w2 qr @ W anfgd

plementary budget for provision of
funds tns improving the lot of the

Harijans Free education should be TRdE
gnen to studenis of Harijans, Sche-

auled Castes and Scheduled Tribes and 1403 hrs.
fer suck improvement, whatever meney [Surt N. K. SHETWALKAR in the Chairl
1. necessary should be provided. The
fywvernment should come forward to T W WY A gEE & fF ooihwa
peovide fundds in compliance with the Wy & ool qur qfeerw Gwee ® gf;v@,rq’f
report of the Committee on the Wel- ® N AW gfom awrel & Fafer &Y
i.re ef Schuduled Castes and Scheduled arlY wifed anfe &wY & gfoor & 1 frerd
Thribes. # farelt swre W o€ vwrae A ok |
W.th these words, I conclude. Sir, gfoodt 9% St wearaTe Rl Wik @ I
yom are & strong Deputy-Speaker. I do fix w Froz © ol Smw £ € g
noi went to trouble you any more, ¥ wifgd | Www wg ¥ afa § @ eEw
x gz & s Y X@91 | AR WY O/
14.00 hrs. ww o1 wifed faad o gfoml W ag
wiftar g o worre 99 fod o waw 921 @Y
h wewe wrw wte qoare (g ¢ fowr 83 @ 3ing @ i @ wrwl &
T , & W gw Fod g awdy ¥ R4 G 2 @ W AW Fww
il Al L VAT STodf, wTEE W wew W /Ay

e eravr Y foid qx TR FWET AR AR W 7R q IR
ﬂmﬂ#mmarﬂwnﬁ*ﬁit@ qrg &AT BR ® wrem @ * q0T ¥ WEAA
Sz awi & frd ot & 1 Oeh e f o @ @1 afe graww f AT AN wG
gnmﬂwmﬂ@fﬁv@% gamrrt‘f ® sigest g Y g7 o dae
™ 9 gHT T
anfe TR wred AR freer W o h o e
1947 & &wr w1 favraT guT | 9% gug Y
ﬁf? Mﬂ;;mtﬁ:ﬂ%;fg wenrdf até 3w ﬁw&,mgzs atel ® Wy
v et e ok forll o wpTe @ gfwor gy ok § o @ war
¥ 3ot Wk grard ot ¢t —8 amw ﬂ‘ﬁm‘ﬂ&i’lﬂﬁﬁ%‘u ® 14 g1 qEaT
wog wrg R Sedy e & urw ¥y & ¢ fie Fre® 30 arel R fd o w2
gt @ ford ool wokt @ fd mA ¥ W A8 e 74, fores § W @ ® e
|qTA wE AT aod + 3% ol afe gea @ dure a9 17,
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SHRt P. K. KODIYAN (Adoor): Mr.
Cheirfur, Sir, it is rather unfortunate
that even after thirty-two years of our
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Independence, we have to discuss the
Problems of Scheduled Castes and
Scheduled Tribes more or less in the
sume old manner,

The first point, I wish o make while
participating in this discussion, is the
qguesticn of atrocities on Harijans. This
has heen discussed in this very Hcuse.
The point which I want to emphasise
is tnat despite the Government's assur=
sme and, cespite also the various steps
taken by the Government, such atroci~
ties on Harijans are continuing. There
is a feeling of insecurity among the
Scheduled Castes and among the Sche-
duied Tribes people also of late in
many parts of the country. When we
raise this question of atrocities on Hari-
jans and we say that the atrocit es on
them have been on the increase, it is
always the praclice on the part of the
Minister In-charge of this Ministry to
come forward with the suggestions and
io say that actually the atrocities had
been on the dechine. 1 am not very
much attracted by the statistics of
either increase or decrease. The more
serious aspect of the situation is that
the atrocities are continuing, After
thirty-two years of independence we
have not been able to create a situa-
tion in this couniry where Scheduled
Castes and Scheduled Tribes can live
in peace and securily. their lives and
property will be honoured and they
can continue to live in this country
as any other citizen of India. The
situation still exists where atrocities
are being repeated and this shows—
whatever be the claims of the govern-
ment—that there is lack of political
will en the pari of the government. It
is not enough to say that Constitution
has provided various safeguards to the
weaker sections and untouchability
stands abelished under Article 17 of
the Constitution and the old untcuch-
abllity offences Act has been made
more stringent and stringent punish-
ments have been provided under the
new Act. It is not enough that we pass
laws and put them on the statute-book
It is the actual enforcement of these
laws which is more fmportant and it
is here that I charge this government
with lack of politionl will



835 Reports SC &ST VAISAKHA 25, 1801 (SAKA) Commissioner (M) 326

Sir, under the varlous laws and en-
actments the Scheduled Castes and
Scheduled Tribes are told that you
have such and such rights, that you are
«cqual to other citizens and that there
shall be no discrimination aga nst you,
yet when these poor pecple make an
attempt to have the same rights ensur-
ed to them by the govexrnment under
the law then the retaliation starts from
ihe vesled interests and the relahaiion
takes the form of atrocities, violence
and various uncivilised acts against the
weaker sections, The government
which have been day 1n and day cut
telling them that they are equal and
there are laws for their protection fails
to prolect them. In other words the
State power does not come to the amd
of the weaker sections when they are
being subjected to atrecities, cruelty,
violence and harassment. Take, for
example, the experience of hundreds
and hundreds of Harijans and trihals
in this country. In how many cases
the miscreants have been challaned by
the police and in how many cases the
culprits have been really pun shed.
When they go 1o lodge a complaint at
the police station they are net listened
to, their complaints are not entertained
and they are thrown out of the police
stations in many cases. Therefore, the
beneflts of the various welfare measures
cannot really be enjoyed by these pec-
Dle. The benefits of the various laws
and various measures could not be
enjoyed by these poor people and the
weaker sections, unless they are backed
by the political wiill of the Govern-
ment and unless the State power is
used against anti-social and uncivilis-
ed elements in society, in order to
Dmtect the lives and properties of the
harijans. And if this political will is
lacking, you will find, your perfor~
mance will be no better than that of
the previous Government.

A twenty-peint economic programme
‘was announced by the erstwhile Gov-
ernment and by the previous Prime
Minister Indira Gandhd. Day in and
day out these were announced over the
Fadio several times. They were pub-
lished in the press. These things were
announced over the Television also.

When people started asking for the
relief, they were retaliated against;
they found they could net get anything
they had a very very sad experience
in respect of these matters. The Gov-
ernment failed in thig respect. The re-
sult was this. Even though they got
some benefits here and there, the re-
sult was morc harassmeni more vio-
lence, more atrocijties and so on and
the Government just remained as mere
spectater. And we find that the same
attilude is being continued by the
Janata Government. , I think that you
will not be able to make a dent on the
problems of illiteracy, ignorance, un-
employment and economic backward-
ness of these people unless you take
streng measures. All these problems
cannot be solved unless you act in
a decisive manner. You have to use
vour State power, in order to protect
those people who are weak and who
are ignorant.

For afl these years the emphasis was
on education and Welfare measures,
and so on. But the Economic aspects
of the problems of the harijans and
scheduled castes and scheduled tribes
people have been pushed to the back-
ground. Do you know hcw many of
the scheduled castes and scheduled
fribe persons have just to sell their
labour power for sustaining themselves
They don't have the wherewithal to
maintain themselves, to protect them-~
selves and to protect their families.
The Repert of the Commissioner for
Scheduled Castes and Scheduled Tribes
has pointed out how a majority of them
are agricultural workers. Among them
51 per cent are landless labourers.
What about their employment? What
about their working conditions and
their wages? The provisions regarding
Minimum Wage remains only on paper.
The Minimum Wage laws are more
observed in the breach or 'in their
violation then ih the observance. That
is a reality. There i{s no proper en-
forcement machinery.

You will be surprised to hear, Mr.
Chairman, that the revenue officials,
tahsildars, patwaris etc. are being ask-
ed to enforce these minimum wage



827 Reports SC & ST

[Shri P. K. Kodiyan]

provisions. This is happening in many
of the States. I am asking the Home
Ministry to do one thing. Why cannot
you prevail upon the Labour Ministry
to set up a separate Labour Depart-
ment at the Centre and in the States?
It should be made exclusively responsi-
ble ie enforce the minimum wages, for
agricultural labourers. These are
practical proposals and you can do all
these things without much difficulty.
But these are not being done.

Now I come to the question of Ignd.
I do not want tc go into the delails
of the land distribuiion work etc. which
has been done so far. The fact is that
it .5 mlmost kept :n the cold storage
The third aspect of the economic pro-
blem 1i1s ithe problem cof putting this
weaker section on the road to economic
prosperity. They should be provided
with all facihities for starting small
and cottage indusinies. Scheduled
Castes Development Corporaticns have
been sel up in most of the States. But
the money provided for these Corpora~
i ons 1s so meagre that they are not in
a position to start small and cottage
industries in a big way Theretore, I
would request that the Scheduled Caste
Development Corporations in various
States must be provided with adequale
funds. Then the last point I want to
make 13 this. That is the most vital
problem. That is about the tribal land
which has been alienated in the last
several years. I am surprised t¢ know
that in the Commissioner'’s Report,
there is not a single word about the
tribal land alienation. Some of the
State Governments have been talking
about the restoration of the alienated
land and have enacled laws for this
purpese. Bui what about the imple-
mentation part? Nowhere it i1s imple-
mented and nobody cares. The money-
lenders and others are grabbing their
lands and they are being pushed further
and further into the interior of the
jungle. Even the civilised administra-
tion when they started projects—
whether it is iron ore projects or irri-
gation projects—has not cared for them
A large uyumber of labourers are being
uprooted, they have been deprived of
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their lands, their huts and their culti-
vable lands were grabbed in Madhya
Pradesh and in other States. Who cares
for them? It is because they are poor;
it is because they are ignorant and it is
because they have no power, you think
you can de anything with them. Even
the Government, even the administra-
tion is doing injustice and cruelty to
the tribal people and it is a share. It
is high time that the alienated tribal
land was restored. The law restoring
the tribal land should be  enforced
strictly and ali the tribals who have
lost their lands, huts and the cultivable
lands should be given lands. Not only
that, they sheuld be provided with
lands bhut financial assistance to restart
the.r work should also be given.

o7 trw ¥ T (TR ) W g e
Fven i vreasy grs wfhvae A frar'w
av famre ¢ @ & Afe ary qer 7 sufegn
# 7wy 26 | v ¥ Wiz #ife e, R Al
waTEt 97 ®% faerT 4V 73 @ w47 W
goferfr wY 3 2t o oY ) W& ATE
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PROF. DILIP CHAKRAVARTY
{Calcutta South): Yesterday, the same
guestion was raised by the Members.
‘We expected that some Minislers of
1he Cabinet rank would be present dur-
ing the debate to atleast create an
impression in the country that we take
this problem seriously.

MR. CHAIRMAN: Let the guorum
hell be rung .... Unless there is quec-
rum in the House, nothing wili go on
record. o

Now, there is guorum. Before we
start.. ..

SHRI R. .. KUREEL: The Ilome
Minister should be here.

=t o faera e (27909 oW Al
HIGT ST & a1 q7 7 THAT 47 |

SHRI K. GOPAL (Karur): Even yes-
terday the same issue was raised.

MR, CHAIRMAN: I am on my legs;

1 expect everybody to sit down.
Yesterday, the hon. Deputy Speaker
had already said that there should he
some Cabinet Minister. I do not know
why it has not been done and execut-
ed. 1 think that it will be done.
Secondly, let us not be complacent
about ourselves. After all, it is the
respensibility of all the Members of

- the House.
~all of us taking? That also cannot be
" ignored. Just to blame only the Gov-
ermnment or the Minister is not enough.
Many Members have observed this, Not
only thet: when the debate actually

. started, I was in the Chair, and had
observed the very sad state of affairs,
viz. that Members did not seem to be
much interested, It is not only on one

. side. So, T will request the Members
~.and say, “let us continue and not ob-
. Struct”. - (Interruptions) I have said
" that the hon.' Minister has taken note

f that. And I am sure they will real-

1o the ‘opiion of the House, and they

How much inierest are

will realize the feeling of the House,
and that they will be here. I again
reiterate that. After all, there is no
such rule; and 1 cannot compel any-
body. (Interruptions) After all, the
House has come to know of this.

SHRI R. L. KUREEL: Then we are
not going to say anything. If nobody
is going tfo hear, what is the use 9{
saying anthing? (Interruptions).

SHRI K. GOPAL: As far as I know,
every Cabinet Minister should be on
roster duty here. (Interruptions).

MR. CHAIRMAN: Nothing will go
on record if ycu all speak in this.
manner.
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gwrafa wgRy w9 FT HEAw@uT §
TTIHT GATAT &, AT A1 ST T GT @011 |

“All that I can say is that the
Minister should be here and it is
wrong that no concerned Minister is
here. I can understand if at least a
Minister of State is here. I think the
Minister should be called here”.

I am reading from the proceedings,
what was said yesterday.

SHRI K. GOPAL: I want to make a
submission. I am not going to pro-
ceed hastily.

MR. CHAIRMAN: What is the sub-
mission? I will aliow everybody. But,
after all, we should go by some pro-
cedure so that others may also get a
chance and we hear everybody.

Sc, the point here is that to-day I
find that the Minister concerned is not
here. I must express the feelings and
I join the House that after all, the
feelings of the House must be properly
respected by the hon. Minister, I ex-
pect that. There is no question of any
privilege because that is a different
thing. We are just expressing our
views and the Ministers are expected
to respect the views. This is, what is
expected. I think I am in the hands of
the House. It is no use.. (Inter'ruptims)
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Of course, I will give a chance to every-
body in this respect.. But I feel, after
all, as I submitted, the responsibility is
not of the Ministers only. Quorum
Bell had to he rung and then all of us
have come here.

= TIF ww (wrEEEr) vt na\mr
§ fra HTAT AR § fr 0 femmaw wed
”r T @ € M 3EE grew fafvex 9w
AT fmr%zrgea TR TR T 18
%ﬁ- o faftems Bz saas o gew
|/ 72 21
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T FEr , 9¢ 969 HAT W & qrg o
q’z"ﬁ' AT &Y ﬂt Fax wfadi & am o agSa ¢
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~

g 1 a8 UF He 4 2

SHRI K. GOPAL: You very rightly
observed that there is no rule under
which you can compel any Minister to
be present. All Members from this
side and the other side are agitated
because no Cabinet Minister is present,
As far as I know the Cabinet Ministers
have got roster duty. At.-any point of
time one Cabinet Minister has got to
be here.

MR. CHAIRMAN: He has come now.

I think there are no two opinions
about this. We are one on this poini.:

SHRI SAUGATA ROY (Barracks
pore): The Chair, yesterday, in it

that in future the Cabinet should pa
more attention to the debates in Pa
liament because that is a sovereig
House of the people and it is from f{i
Parliament that they get all thel
powers. It is not from some office
Udyog Bhavan or any other buildin
that they are getting their power.

The whole question is, while we are
discussing this one Cabinet Minis er,
Dr. P. C. Chunder has rightly come in
To-day the debate is on the Report o
the Commissioner of the Schedule
Castes and the Scheduled Tribes. I
concerns the Home Ministry. Now, W
find that neither the Home Ministe



333

who is rightly an aged man and who
suffers from amnesia and other pro-
biems....

MR. CHAIRMAN: Mr. Roy, all these
points have been raised.

SHRI SAUGATA ROY: 1 want to
make a submission that there are two
Minjsters of State in the Home Mims-
try. This Parlilament i1s to continue.
We understang that there is a Cabinet
system of Government, where the
Minijster may take résponsibility for
another Minister. But you will note
that when a particular Minister is not
presen!, somebody else hasg lo intro-
duce the Bill or lay any paper on the
table for mm, then previous permis-
sion of the Chair 18 sought Ilere, my
question is since the House has made
this observation ang since inspite of
the ohservation no Minister from the
Home Ministry is present, 1 suggest
let us adjourn the House till any
Min:ster from the Home Ministry is
present. Otherwise, there is mo point
in discussion It 1s no use gaying that
the Minister will yead {n the paper to-
MOrrow,

(Interruptionsg)

From Parliament {hey derive power.
They do not get power from the North
Block or any other place.

MR. CHAIRMAN: You are a senior
member. You know that the institu-
tion works and nol the person.

{Interruptions)

MR. CHAIRMAN: will you allow the
House 1o continye now?

PROF. DILIP CHAKRAVARTY: 1
seek your permission to make a sub-
Mission. There are two-three others to

make submission,

MR. CHATRMAN: t, bul be
brier AN: Al right, bu

PROF DILIP CHAKRAVARTY: Yes-

terday, something happened. You
Tead it out. We were there in the
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House. It goes to the credit of the
Janata Government to present the
Report of 1873-74 concerning the
Scheduleg Castes and the Scheduled
Tribes last year.

MR. CHAIRMAN: Please make the
point briefly,

PROF. DILIP CHAKRAVARTY:
Please bear with me for two minutes
only. It is this year that three Reports
1974-75, 1975-76 and 1976-77. due to the
persistent demand from this Tlouse,
woulg be presented for consideration
of this House. But the Minister con-
cerned ghould have shown sufficient
concern for the sentiments expressed
by the Members from time to time.
Yesterday the House unanimously ex-
pressed the view that the concerned
Minister should be present.

MR. CHAIRMAN: This has keen
said by everybody. What is new in 1t?

PROF. DILIP CHAKRAVARTY:
The new thing is that when those
members were occupying this side of
the House, they were not presenting
the reports at all. and it is the Junata
Government which took care to pre-
sent all these report. ’

SHRI SAUGATA ROY: This has
nothing to do with the Janats Govern-
ment, There is one officer~-the Com-
missioner for Scheduled Castes and
Scheduleq Trihes—who pregents the
reporis. (Interruptions).

ot Wy ww Tofow © awefe o,
W ¥ nw SYurd wrard) 93 gIraum @
aYH TE TS HaAT WY WIT AATHY
® €T FrIN WY ANTET WA A7
wtarf  uvardY

:

SHRI SAUGATA ROY: 1 bescech
you, Sir, You are not a powerless
Person. You are the master of this
House,

AN HON. MEMBER: The Minister
has come,
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SHRI SAUGATA ROY: You pull him
up for not being present. You are not
powerless, you represent all our
powers.

wtgew wx weww (I5dw) - @@
frdzw g § fr wow W1 vom @ww YWD
fag waw gur fs awfar wwf & wafee
et 7zr sefeum At €., | (wwaw) ..

MR. CHAIRMAN: I am not allowing
any more Members on this point

SHRI P. K. KODIYAN: I want a
ruling

MR. CHAIRMAN: 1 am not allowing.
Don’t record.

SHRI P. K. KODIYAN.**
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gy off, s %1 wrews” gr-tE
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[Mr. DreruTy-SPEAKER in the Chair].
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SHRI B. C. KAMBLE (Bombay
South-Central): Mr. Deputy Speaker,
Sir, the Reports under discussion of
the Commissioner for Scheduled Castes
and Schedulag Tribes are not ordinary
reports because they pertain to the
working of the Constitutional safe-
guards, Such of those who understand
the implications and the importance of
the constitutional safeguards should

realise that in case such safeguards
fail, then everything fails. Therefore,
all the people must realise the import-
ance of constitutional safeguards,
These safeguards gre not begged, but
earned, and are achieved by long strug-
gle ang fight by lale Dr. Ambedkar.
for thirty years. Therefore, he gave
them a sort of powerful personality
anq the Schedulde Castes were brought
up on a level, which was there never
before. But unfortunately ull thesec
constitutional safeguards have been
reduced {o the position of gram pan-
chayal rules and they are mnot being
implementeqd at all.

When I questioneq in a Parl.ament-
ary Committee the Secretary in the
Ministry of lHome Affairs gs to who is
responsible and whether there 1s an
organismion in the Mimstry of Home
Afla.rs to implement the constitut:onzal
safeguards, the reply given by him was
that the HHome Ministry ig not responsi-
ble ifor implementing the constitutioral
safeguards. When | asked further,
whether the Cabinet as g whole 15 res-
ponsible for implementing the constitu-
tional safeguards, to that also, the
Home Secretary replied in the nega-
tive, Then 1 asked: Who is responsi-
ble? Ile said that the whole Govern-
ment, the Union Governmeni and ail
lhe State Governments put {ogether
are responsible. These are the uiter
irresponsible ways in which the admi~
nistration is being carried on in so far
as the implementation of the constitu-
tional safeguards are concerned. The
office of the Commission=r for Sche-
duled Castes and Scheduled Tribes 15 a
constitutional office, an except.onal
office, and I think there is no superior
officer over and above the oflice of the
Commissioner for Scheduled C(Castes
and Scheduled Tribes. But even then
he is reduced {o the position of g clerk
and he is not being allowed to exercise
the powers which are vested in hum.
The Government shoulg be clear
enough and plain enough and ghould
answer whether the constitutional
safeguards have failed o+ have been
successful. If they have failed for the
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Adast thirty years, I will not shed a
single tear il you scrap them. Scrap
them if you do not want to implement
them, Don't keep them as idle things.
1f you don't want them, it does not
matter, But if you waut them, imple-
ment them properiy. If you are not
alle to implement them what is the
reason?

Having regard to the reports, what
we find is that the Government either
this Government or the previous Gov-
ernmeni!, hoth the Governments were
not at all keen in implemenung
the constitulional safeguards. Both
the Governments had no conception of
what constitutes ‘untouchability’ and
how it can be removed. Similar.y,
with regard to the economic develop-
ment, when I had put a question. what
is the per capita income of a Scheduled
Caste and Scheduled Tribes person,
the answer was that we have no wuch
statistics at all. Therefore, ihere is nn
clear conception with regard to the
welfare of Scheduled Castes and Sche-
duled Tribes as such,

There was a 20-point programme h}
the Indira Gandhj Governmeni ang the
Janata Government has go! 5 40-point
programme, double the numher What
is the use of that? In these Reports,
what we find is a very peculiar sitva-
tion that the judiciary has stepped
into such a sphere saying that the
Judges of the Supreme Court and the
High Courts constitute 4 State and,
therefore, there cannot be any reserva-
tion in go far as the posts of the
Judges of the High Courts, much less
of the Supreme Court. are concerned.
This is an extra-ordinary argument
coming from the judiciary that we
‘have heard in the history of India.
The monarchs ysed to claim that they
constitute a State, But we have never
before heard the Judgeg saying that
they constitute a States. Therefore,
we would like to get a categorical reply
from the Government whether what
the Judges of the High Courts gnd the
Bupreme Court say, that they const!-
tute o State, is correet or ngt., What
is the attitude of the Government in 8o
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far as the reservation in the posts of
the Judges of the High Courts and the
Supreme Court is concerned!

What I am thinking is that the
constitutional safeguards are not liked
by the people. If that is so, that
shouly be ascertained, whether the
constitutional safeguards are liked by
the people, whether they are lLked bv
both Houses of Parliament, whether
they are liked by the Cabinet, wheth-r
they are liked by the judiciary There
must be some goodwill. If there Is
some goodwill, then only we can work
them out. If there is any hostilitv
against constituional safeguards, either
by Parliament or by Cabinet or by the
judiciary, these constitutionnl safe-
guards cannot be implemenied ut all.

Coming to the question of uniou.h-
abilily, what we read in the Report. is
that there were certaun pluys, dramas
and discussion. Are you going to *¢-
move untouchability by havig play:,
dramas and discussions? Is that the
concept of your pohicy? 1 woull p'e. .l
with the Governmeni that their policy
what is called the Harijan policy,
enunciated long back during Nehru's
regime, during Mrs, Indira Gandhi s
regime, ang which conlinucs today
during the Janaiag Government's re
gime should be examineg afresh. The
so-called Harijan has been reduced nct
only to second-rate cilizen, not to
third-rate or fourth-rate, but to a fifth-
rate citizen. They are called pancha-
mas. The Harijan has been reduced
to the position of a sub-human. That
policy has not succeeded, I plead
with the Government to have some
other policy. Ir the Government is
not very particular gbout implementing
the constituional safeguards, if the
Hindu community as a whole is not
prepared to mive legitimate share to
Scheduleq Castes and Scheduled Tri-
bes, 1 would like to warn the Govern-
ment in this House that India will
cease to be a Republic. What is the
meaning of “Republic'’? A Republie
means, all communities share power
and, therefore, that alome will oonst!.
tute India as a Republic. I the Sche
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duled Castes and Scheduled Tribes are
not gble to enjoy the legitimate power
ang ghare in the admijmstration; 1t
means, they are shut out from their
rights in the enjoyment of the Repub-
lhie. Therefore, it is for the Govern-
ment and particularly the Prime Minis-
ter to do something about 1it.

I know the Prime Minisier
intimadtely, The Prung Minister
has declaied, 1 do not know un
what bass, that he will remove un-
touchability within a period of five
vears I would grant him 50 years,
not 5 vears [ want to know whether
withun 50 vears, he will be able to re-
move uniouchability Merely by mak-
ing slogans ang dealing with the
constitutional safeguards in a hali-
hearted manner 1s not only to defraud
the Scheduled Castes and Scheduled
Tribes but 2 to deiraud the Constitu-
tion and to defrauq the nation There-
fore, the Government 15 defrauding the
antion and nof only the Scheduled
Cavt  and Scheduled Titbes These
two communities are the biggest sou:-
ces of conversion Make a note: these
are the biggest sources of ponversion
If vou neglect them you will have to
face their couversion either 1nto Chris-
tlamity or Buddhism or the Mushm
faith. If vou don't want to treat them
as your own brethren on an equal
basts. you must take this warning 1
do not know what is going to happen
8o far ag the Chnistian community 1s
concerned, but there is 5 reference 1n
the Commissioner's report to the
Buddhists They were given some
concessions so far as scholarships are
concerned. If the basis of giving the
scholarships is that they are not so
economically developed, then other
constitutiong] safeguards, except the
political safeguard, should be given to
them. 1 am not prepareq to accept
that conversion to Buddhism has no
effect upon us, the converted Bud-
dhists We are far more enlightened,
conscious and organised than before

Now the forty-sixth Constitution
Bill is coming, and I will
Sbeak on the Bifl. But T would like to

know whether g single person as Com-
missioner of Scheduled Castes and
Scheduled Tribes is not gdequate. Can
You not give enough staff to the Com-
missioner of Schedulej Castes and
Scheduled Tribes? What are you go-
Ing to achueve by appointing 3 Com-
mission of more than one person” Is
that going io solve the problem? When
the Bill comes up, I will make my
speech so far as the implwcations of
the Bill are concerned

My last submission is that, wheu
the constitutional safeguards weie
discussed in the Constituent Assembly,
then there was 5 battey fight between
Dr Ambedkar ang the Congress but
they arrived at an understanding.
Now, after 30 years, let there be an-
other understanding 1If the people
are against constitutional safeguards,
We are prepared to give them up
Scrap them, delete them up But I
would like to plead with the Hon.
Members who were elecled to reserved
seats, that if they want to retamn them,
they must fight ;n this House for the
proper mmp.ementation of the constiiu-
tional safeguards Don't give up that
responsibility and retain the seat only
I would hike 1o go further ang say that
S0 far ag the problems of Scheduled
Castes and Scheduled Tribes are con-
cerned, such of the Members—I think
there are as many as 120 in this House
—who were elected to reserved seats
should fight for this cause. These
seals are being captured by various
political parties who do nol have any
kind of responsibiity for the welfara
of these people. Whether 1t be the
Indira Congress Party or the Janata
Party or the Communist Party, they
are capturing the seats for their own
purpose, regardless of the welfare of
these classes which they are duty
bound to achieve. Therefore, I would
make this appeal; leave the Scheduled
Castes alone, No Party, either the
Janata Party or the Indira Congress
or any other Party, should contest
these seats. In case the constitutional
safeguards are to be extended or
continued no Party should contest
these reserved seats either in the
Lok Sabha or the various legislative
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Assemblies. Let the Scheduleg (astes
and Tribes organise themselves proper-
1y and fight on their own. That is one
way of doing the thing. Another way
of doing it is that, so far as this pro-
blem is concerned, every Member of
this Lok Sabha should take his own
line. They should tell point plank
their political parties *“in other
matters we are with you, we ahde
by the discipline and shall vote with
You but so far ug the Scheduled
Castes ang Tribes problem is concer-
ned we are not with you, we do not
belong to any political party; we be-
long to this very cause and we shall
champion the cause, We shall
see that the constitutional safeguards
are implementeq and if they are not
implementeg we shall keep the Govern-
ment on its toes and fight inside the
House.”

Finally I do not want that there
should be any bitterness, but ;1 am
suggesting that it you want to continue
the constitutional safeguards, then
implement them ang if you do not
want them, scrap them.
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SHR] P. A. SANGMA (Tura): Mr.
Deputy Speaker, Sir, the Scheduled
Custes and the Scheduleg Tribes
constitfute one-fifth of the total popu-
lation of this country. The fate and the
future of these one-fifth people
among the total population of this
country has been the subiect matter of
the debate and the discussion in the
Constituent Assembly, after which,
certain provisions have been made n
our constitution to protect and to safc-
guard the interest of these scheduled
casteg and scheduled tribes people.

After the Constitution has been
enacted, thas House has discussed the
fale and the future of these scheduled
castes and scheduled {tribes people—I
don't know how many times in the
last 32 years. Several Cormmssions
have been appomntied. Several thou-
sands of leaders have sheg their cro-
codile tears

SHRI CHITTA BASU
Tons of it!

(Barasat):

MR. DEPUTY-SPEAKER: Gallons!

SHIR1 P A SANGMA - After all that
hns heen done so far. The result ac
cord,ng {o Report 18 thus. | quole
from this Report.

Three decades of independence gnd
ihe diwwn of freedom 1s yel to bestow
a willing smils on many y homlet and
slums of the Srheduleq Cnstes und
Scheduled Tribes. They continug to
submit to the decrees of fate rather
than have the henefits of the decree: of
our basis law. Liberty, Equalitv and
Fraternity so richly ensharmed in the
Constitution of the country have still
to acquire any meaningful proposition
for most of them, Untouchability has
been abolisheg by Article 17 of the
Constitution but those whose article of
taith In this perniclous versuasion is
Superior to an article of the Constitu-

tion choose to defy the fundamental
law with impunity.

That is law, such as the Protection
of the Civil Rights Act, with more
1085 1.8--11

stringent provisions to eradicate un-
touchability, had to be enacted in the
thirtieth year of our freedom by
amending the Untouchability Offences
Act, 1855 bears ample testimony of
the fact that we continue with our sin
¢f denying basic human rights to quite
a sizeable gection of our people.

There are many areas in {he couniry
where the Scheduled Castes are denied
even common Sources of drinking
water. At places. they dare notl take
out Ireral processions through the
same route on which others do.

The nation’s resolve made with due
solemnity to secure tp all the citizens
‘Justice—social, economic * has ve-
mained just a promise, honoured per-
haps more in breaches in the csse of
the Scheduleq Castes and Scheduled
Tribes, Political justice, even if
available, loses much of its meaning
if it 15 bereft of the social and econo-
mie justice

After riading the Cowmmission’s
Report, I thought, today is the fourth
day that the House is discussing this
matter, T could not make up my mind
as to whether I should participate in
this discussion at all. I say this be-
cause of the fact that though dis-
russions have been held. t{hough
many promises have been made,
though many laws have been enact-
ed, yet, the fate of thess people just
remain the same I don’t see any use-
ful purpose jor discusring this matter
when the fate of these penple still
remain the same. 1 think it is time
for us to examine as to where is the
real mistake, If 32 years of indepen-
donce could not give any justice to
these people, 1 think, we should see
where the mistake lics. There are
Jaws, but the real problem js the im-
plementation of these lawg, Many hon.
Members have pointed out the lapses
in this connection. Though there are
provisions under our Conslitution to
safeguard and to protect their
interests, yet, we find that the people
who are implementing these law
gsomehow do not like these laws.
So, what is important is the change
of attitude. What is necessary and
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jmportant is the re-education of the
administrative persomnel their outlook
what is important is to restructure
our social set up. Any amount of law,
any amount of discussion, any amount
of shouting on the floor of the House
will not change the fate of these
people. Unless there is a change of
heart in those who are administering
the country, in those people who are
running this country, the economic
and social status of these people will
not improve. I would like to give
some suggestions in this context,
which, I think, will to some extent,
solve the problem There are two
aspects of this matter, One is the
social injustice, that is, atrocities done
io these people which we are talking
about and the other aspect is the
economic aspect. I am proud to point
out from the Report, Part-2, page 49.

“As regards the atrocities on the
Harijans and on the Scheduled
Castes and Scheduled Tribes, in the
year 1974, 1975 ang 1976, in the
State of Assam, in the State of
Manipur, in the State of Meghalaya,
in the Statc of Nagaland and in the
State of Arunacha] Pradesh, there
has been no case of any atrocities
on Hanjans "

I do not know about West Bengal
May bhe in West Bengal also, there
were no atrocities during this period.
Why I am pointing out this is that in
the North-Eastern region, most of the
States like  Meghalaya, Nagaland.
Manipur, Arunachal Pradesh ete, the

ority of the people are Scheduled

bes. So, the question of atrocities
on the Scheduled Castes and Sche-
duled Tribes does not arise, because
we are ruling our own people. This
kind of atrocity is happening only in
those States where the majority aof
the people are the caste Hindus.
Where the Scheduled Castes are in
minority, the caste Hindus are ex-
ploiting them. Therefore, if you want
to serve the cause of these people, 1
think, we should go in for having
smaller States so that in those areas
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where Scheduled Caste and the
Scheduled Tribes are predominent,
they may be given a separate State
and those people are in a position to
run the administration according to
their own genius. There gre demands
in Bihar, there are demands in Uttar
Prades%, that these States should be
divided into smaller States. There-
fore, in a compact grea where the
majority of population is SC and 8T
they should be given g scparate State
so that nobody can have any chance
of exploiting those people Where it
is not possible ty grant them a sepa-
rate State, I think some autonomy
should be given to those districts
where the majority of SC and ST
people live Separate districts can be
created within the States for this pur-
pose s0 that in these districts there
could be autnnomy on the lines of
the Gth Scheduled to the Constitution
of India. Now, before small States
were created in the Norih-Eastern
region; all of ug were under the
State of Assam, Even then, we were
in our own district given autonnmy
under the Sixth Scheduled of the
Constitution of India. Therc was no
question of atrocities even at that
time. My humble suggestion today is,
wherever 1t is possible, wherevey 8C
and ST live in majority; they should
be given political rights and once
thev are given political rights, sorial
justice will automatically come, The
only thing is that we should help
them flnancially so that they may
get the cconomic upliftment. The
rulerg of the country are taking shel-
ter in the name of protection being
given to them and that their welfare
is taken care of by giving educational
and other facilities in order to raise
their economic and social status.
Before we talk of protection of the
scheduleg castes and scheduled tribes,
we should talk about the liberation of
these people. We should liberate
these people, give them political rights,

give them social justice ang give them
equality and then we should
comg forward to help them financial-
ly. This is the only way to solve the
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various problems facing the schedul-
ed castes and scheduled tribes.

SHRI NATHUNI RAM (Nawada):
Mr. Deputy-Speaker, Sir, this House
has been discussing the reports of the
Commissioner for Scheduled Castes
and Scheduled Tribes for the ilast few
days. 1 am very happy that members
from different political parties and
Members belonging to the caste Hindus
have shown a lot of inlerest in high-
lighting the problems of these people.
They have tried to discuss the maftler
threadbare, but at the same time I am
very sorry to mention thut their inter-
est in the problems of scheduled castes
and scheduled tribes is limited only
upton this House, outside we have heen
naticing for the Jast scveral years, since
the independence of this ecountry that
they have heen taking the least intar-
e«f in the malter. What they speak on
ihe floor of the House is quite opposite
to what they do in practice outside.

It is a known fact thal there is a
clash of interest bLelween the caste
Hindus and the scheduled castes and
scheduled tribes, Many countries of
the world had certain identical prob-
lemg like the one +we have in  this
couniry. For example, the Romans had
their glaves, the Sparlans had thar
helots, the Britishers had their villains,
the Americans had negroes and Lhe
Germans had their jew.. And, we in
India had the untouchables and tribes.
Bui, there is one difference. Whereas
these nations put up a serious effort
and they succeeded in removing these
#vilg from the society, unfortunately,
the frony of fate in my country is that
no serious effort has been made in this
direction. This problem relating to
the untouchables has been persisting
in my country for a very long time and
We are not able to find a solution to it.

I have a lot of respect for Mahatma
Gandhi, To some extent, he made
Some efforts to ameliorate the condi-
tions of these people. As soon as he
tosk up the cauge of untouchables and
tribes, he became Mahatma Gandhi
from Gandhi, but whereas when Baba

Saheb Dr. Ambedkar took up the rase
of these people he was branded traitor
and broker of the British regime.

1 was just hearing with rapt atien-
tion the points made by my young
friend just now. He gaid that the rea~
son why these atrocities were being
commifted on these people in this
couniry was because of the scaitered
population of the scheduled castes and
scheduled  tribes throughout  the
breadth and length of the country.
Where these people are in a compact
areu, there are no atrocities on them.
Where the casle Hindus are in a majo-
rity. they have got the courage to put
these pecople to all sorts of troubles. If
the scheduled castes and  scheduled
tribes people are supplied wilh arms
and necessary help they will be in &
positinn to protect themselves, put up
a slifl resistance tp the caste Hindus
and feach them a lesson,

Sir, 1 must congratulate Shri Kar-
poori Thakur; he has taken certain
steps in Bihar in this direction, but in
U.P. the entire amount earmarked for
the untouchables, and for checking
these atrocities was surrendered on
the score that there was mo such
trouble in U.P. As a maiter of fact
the pasition is quite conirary. In U.P.
I think the larger number of atrocities
took place. We had an opportunity to
discuss this maiter with the Chief
Minister of U.P. He said since there
wag no atrocity, that is why the am-
ount was surrendered. This is the in-
tention of the Government!

16 hrs.

Ceriain young friends have mention-
ed that whenever atrocities come, ‘those
are highlighted in this House. The
Central Government comes forward
and exprasses inabflity saying that It
is a State matter. The State can deal
with the law and order problem. What
is this Central Government for? There
is a moral responsibility of the Central
Government to protect the people from
atrocities.
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Since time immemorial, sociely as
well as the Governmeni, both have
been indifferent to us. We saw in this
House yesterday and to-day too, brow
many Ministers come to listen us For
twelve hours the debate went on on
this subject but the Home Minister
was not here. He did not come to ex-
press a word of sympathy. The Prime
Minister had to reply on his behall.
What a sorrowful state it is! It is
pinching not only the Scheduled Castes
and the Scheduled Tribes but cven
caste Hindus.

How is the Government functioning
or what is the attitude of the Govern-
ment? I want {o elaborate that. Earli-
er some of the hon. members have
thrown light on this. After the parti-
tion Government had to face the prob-
lemn of rehabilitation of refugees. If 1
am not mistaken, crores of rupees had
been spent to rehabilitate the refugees
from Pakistan. If I am nol mistaken,
with all apologies T may say.—if thcre
is any correction I shall stand cor-
rected—only a fraction of the moncy
has heen gpent on the problems of the
Scheduled Castes and the Scheduled
Tribes. That was a temporary phase.
Money was flooded like anythinz. But
here comparatively, what is the am-
ount earmarked for the amelioration
of the Scheduled Casies and the Sche-
duled Tribe people? 1In this case Gov-
ernmen! is reluctant. People are equal-
1y reluctant. Neither the Government
nor the people are willing to help. Be-
cause this Government is of the people
Ag society will be, the Government
will be there. This is the creation of
the Society. Some of the Scheduled
Castes and Scheduled Tribes are here.
But we are noi in a position to create
& headache, Government may create
headache. We will not be able to make
an appeal. Since we are not in a po-
sition to do so, we are tolerating. We
are hearing all these thingg and we are
receiving such a {reatment from the
hon, Minister’s side also,

They say that they want to under-
stand the problem of the Scheduled
Castes. 1 am very sorry to hear all
this. If enybody wants to understand

MAY 15, 1979

Commissioner (M) 360

the problem of the Scheduled Castes,
I would suggest that he should go to
the remote part of this countiry and
identify himself as the son of a cobbler
or a sweeper. He can then judge whe-
ther he can receive garlands or insults.
He will be able to understand the prob-
lem in the twinkling of an eye.

There has been Congress rile for
about 30 years. Nothing tangible was
done by them. The progress which is
visible at the moment among the
Scheduled Casles and the Scheduled
Tribes is not on account of the admi-
nistration or Society, but it is because
of the pressure—technological and eco-
nomic., Why should the credit go to
you? Are you serious or sympathetic
towards Scheduled Costes people? You
want to rule over the Scheduled Caste
people a4 hundred years more. So far as
the propaganda is concerned. in paper
everything is there. This is simply an
eye-wash, Sometimes when  telegrams
in gympathy are sent from here against
rarial discoimination in other parts of
the warld, T have to hang my head in
shame—+swhen 1 see what 15 being prac.
tised here If there ic a racial discri-
mination there, here is discrimination
between u ‘touchahle’ and an ‘untouch-
able'. 1t 13 shame for this Government
and for the people of this country hiv-
ing here that persons who believe i
untourhability, send telegram in sym-
pathy to the people gubjected to racial
discrimination. 1f we see the record of
our forefathers, it is all manipulation;
it is hypocracy and the hisiory is com-
ing up after a long perind. Thereforn.
my submisgion ig this. If the Govern-
ment wants to do something tanpihle,
It shouid come forward with rerviain
measures and I am «ure, th: problems
of Scheduled Castes can be solved.

20 crure Schediled Castes are living
in this country according to the census.
If you go through the report of Dr,
Ambedkar you will find how mmipu-
lation was made before 1840 and since
then, the same conspiracy is still going
on. As my friend, WMr. Suraj Bhan
pointed out, there should have been
two reserved ssals in Delhi but becwuse
of their manipulation, only one zent is
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*SHRI A. ASOKARAJ (Perambalur):
Mr. Chairman, Sir, on behalt of my
party, the All India Anna Dravida
Munnetra Kazhagam, 1 wish to place
my views on the Reports of the Com-
missioner for Scheduled Castes and
Scheduled Tribes, which are Leing de-
hated.

Many hon. Members who preceded
me enumerated the lapses on the part
of Government in ensuring their social
and economic upliftment and the lvo-
pholes in the programmes “eing imple-
mented by the Government in this
direction 1 would at the very outset
say that this kind of discussion should
become a monotonous ritual It should
in fact become a meanmgful assers-
meni of their needs for the purpose of
tormulating fruitful schemes for their
wellbeing. I would also go 1o the ex-
tent of saying that this kind of discus-
sion should become the driving force
for determined action on the part of
Government so that in future there is
no need at all for nagging the Gov-
ernment that they have failed to do
this and to do that.

It is common knowledge that more
than 20 per cent of our population be-
iongs to Scheduled Castes and Sche-
duled Tribes. They number about 12
crores. It is time for us to test whe-
ther these people have been able to
absorb all the concessiong and facili-
tieg being extended to them by the
Governmert. We should also review
whether they reach these downtrodden
people ultimately. I get this gnawing
doubt because of the manber in which
the upper class people mount a male-
volent attack when an eminently wuit-
able candidate belonging to scheduled
caste is appointed to a high post. When
a distinguiated oficidl from the Scha-
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duled Casle wag appointed as the
Chairman of Union Public Bervice
Commission, all the newspapers were
up in arms against this appointment.
They were carrying lead stories sabout
his personal life as his incompaltibility
for such a senior post. He was atiack-
ed in a virulent and violent manner
in press and also in public forms like
the Lok Sabha. He was ridiculed on
the floor of this Ilouse. There wis «
concerted effort to  discredit him., I
need not dwell upcn this sordid story
much longer because it has been prov-
ed to the hilt that it is baseless. They
were all motivated by their inhcrent
dislike for a scheduled caste porson
getting such a coveted position. How
ran we expect lesser fries belonging {0
scheduled caste and scheduled tribe to
withstand such an onslaught from all
direciions?

It ig claimed that the Government
have been spending several hundre.ds
uf croreg of rupees for the welfare of
SC and ST people It is pertineni to
puint out that 60 per ceni of financial
allocation is for education developmen®,
10 per cent for economic uplifiment
and 30 per cent for providing basic
sucial amenities like drinking water,
housing etc. From what we gauge from
their present plight, educational arl-
vancement has not come to their res-
cue, Though the Government proclaims
irom house-tops that there is 13 per
cent reservation for Government jobs,
yet we find fram all the statisties being
trotted out by the Governmeni that
thig reservation is fulfilled only in
menial posts like scavengers, Class iV
posts ete. It may be & matter of seli-
satisfaction to  say that out of 1000
postg 200 posis have gone to candidates
belonging to scheduled castes and sche-
duled tribes. In reality you will find
that these 200 posts would be scaven-
gers, cleaners, chowkidars peons etc.

It is not that we will be able 1o raise
the standard of living of these people
by offering such joby to them. It is a
normal feature in the Governmeut
that, when the promotion chances
come, the writerion Is to what caste the

incumbent belongs. It is taken for
granted that merit is comcomitant with
high caste. The claims of scheduled
castes are unceremoniously overlooked
in the case of promotion to senior posts.
I referred just now how the hell was
let loose when a distinguished person
from scheduled caste was appointed os
the Chairman of UP.S.C. In these
circumstances, 1 wonder how educa-
tional accomplishments are going to
help these unfortunate people to pros-
per in life. This also confirms my
doubt that the upper class people are
the stumbling block in the way of
progress of these people,

The next alternative course of ac-
tion is to heip them by giving techru-
cal training to start small industries
so that they can become self-reliant.
We should create a respeciable envi-
ronment for them m the society. It
must be ensured that they are nout
only helped in bullding up the infra-
structure for such small industrieg but
also they are enabled to getl fiscal faci-
liliegs in the form of loans from na-
tionalised banks. Here also the upper
class peoplc are able 10 appropriate all
such loan facilities from the nationa-
lised banks. These small people are
left high and dry. Unless the ecomo-
mic disparities are dispensed with,
there can be no hope of better life for
these people. The economic disparities
can be ended only by encouraging them
lo start small industries of their own,
which should be nurtured and
nourished by governmental assistance
n the form of required inputs,
finances etc.

Coming now to the social im“alances
prevalent in the country, I would
refer to a revealing article that ap-
peared some three vears ago.in the
INustrated Weakly of India. The high
officials of Bhilai Steel Plant lecated
in Madhya Pradesh were not only
using the tribal girls as their domestic
gservants but also as objects of their
carnal pleasure, There wag & furore
on the floor of this House also, But
ultimately no action was taken against
these marauders of social mores,
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When Christianity has become a
world religion, when Buddhism horn in
India hag taken deep roots in many
countries of the world, when Itlam 1s
on a march of progress everywhere 1t
is strange that Hinduism, which is the
world's oldest religion, is shrinking day
by day. Thig is mainly due to the
fact that casteism is an inalienable part
of Hinduism. Can g religion riven
with caste and communal factions ever
become universal? Can anyone of us
deny the existence of casteism in Hin-
duism? Can anyone of us also forget
that Hinduism 15 the seed-bed of &
society based on castes and cornmum-
ties” 1t is essential that there should
ba a religious reformation in our coun-
try. Then only social imbalances can
be ended in our country. It cannot be
forgotten that religious inwunchions
create social inhibitions. Social wel-
fare should become the soul farce of a
religion.

1 will also refer to the indirect en-
couragement that our educational ins-
titutiong give to the prevalent social
imYalances. Some years b.ck, there
~wag a Seminar on Tribal Cullure m
the Delhi Universily Campus There
was an exhibition of photographs of
semi-clad tribal girls for the cultural
briefing of the participants. 1Is it not a
ridiculous exposure of tribal living?
Are we protecting the tribal culture
or are we parading the half-nakel tri-
bal girls? Such an attitude also acts
as hindrance in the social progress of
SC and ST people.

Even after 32 years of Independence,
you will find in the rural areas that the
children of SC and ST p-ople are com-
pelled to earn for their living, while
they are to be in educafional institu-
tions. Because of the oppressive at-
mosphere of poverty, the parents be-
longing to SC and ST are campelled
to send their wardg for work,

The SC and ST in rural areas are
%ving in hovels comparable to pig-
sties. They are not permitted to take
drinking water from the common
walls in the villages, They do not
have place even to bary their dead.

MAY 15, 1978
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Even if they have a cremation ground
of their own, there iz no ap-
proach road to ther cremation
ground. If I go on narrating how
thes: pcople are living in squalor
and filth 1 wll be atused of instigat-
ing those poor people. But I have tn
say this so that we help in mental
transformation of upper clasg peopie,
which will go a long wny In raising
the social status of these down‘redden
peuple. We may pass many statules.
We may plan social weifare schemes
for the betterment of these penple. Yet,
unlesg there is a radicul chance in the
ouilook of upper casies, na tungible
result can  accrue t) these oppressed
people. How incongruous 1t is, even
after three decades uf freedom, that
we should still have a geciion of our
people carrying .ughi-soll on  their
heads” It raay ¢ 1 hvelihomi for
tkem. But should weoe continur with
this kind of livelihood for a section of
our people? We shouli ensure that we
lift these people {run sub-normal con-
ditions of hving to humdn conditions
of living.

I am sorry 1c s.y thit during the
two years of Janata rule, no national
overseas scholarship hug gone to  any
SC or ST candid.ate Similarly, the
restriction of 2 post-matric scholarship
to a Harnjan familv n'us! be removed
forthwith. In Tamil Nady there is a
longstanding demand that dhobhis and
barberg shuuld be intu-porated in the
scheduled caste list, “ithis must e
done without delay [ would also urge
upon the Governmert to reward those
who encourage intercaste marriagas,
which is the best way to break the
shackles of casteism A massive house-
bullding programme must be under-
taken in rural areas so that their habi~
tationg can be made fit for living. They
must be enable to have two square
meals a day and they 'nust be given
minimum require cloth to sover them~
selves from gun showers and thame,
It is not enough that we expect others
fc respect us. We should ersure uur-
selves to become fit for the respeit of
others. This run be postiole nly when
the standard of living of SC and BT
people is talsed I would demprd sta



olitian of casteism in the coun-
fore I conclude, I would also
adeaqiate representation for SC
people :n Irdion Legations and
, abroad. In fact, I suggest
_there should be a separate
y at the Centre to lock after the
of Scheduled Castes and Sche-
‘ribes. V:e shouid not rest con-
a vambling discussion of 12
> this we shculd not  <is-
~self-satisfying manner, The
yvernment should not  also
o the criticism of the 30-
‘Cuoagress
:has Leen dore
of governance,
should also

Government.
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T FT GTET TEL g0 97 99 T ®q ¥
Seuw  fFar oAt —

“I regard untouchability as the
greatest blot on Hinduism.”

fre g aw-easty, @l fag g9 & wran
qgA TR AT FT WA IH qAG A Ig A Hal
AT T TaT &Y 7El SR a1 3w geafaeara
FY WA ¥ AT Far AT, 97 A ® g
AT A1 SR TEl (3 I WFHTT HIE S0 A0
T & mefegwifa® Ioowt 1w g —

“Earthquake was no caprice of God
nor a result of the blind forces. We
do not know all the laws of God nor
their working.”

17 hrs.

FIifs 3 9% agd v &1 wfeat g§ o &
#Ewaﬁmﬁﬁmﬁmﬁil FEga:
29 Zfiom gHEIT #1 S gadl T O
W= FT e e ar 5 99 & e ow
ate 7z ot | ey W siefert & ufa
FRaeT AT 9T S & WET ! Teid del AT
fas o gferssT famm g9 & =t 7 o wFAT
ar ferg sfer gfcemt & gea & faar wawrsq
St uTeE FEL FE qEAr |

Yudhishtra would not enter heaven
without his dog. How can then the
descendents of that Yudhishtra expect
to obtain without the Un-

touchables

Swaraj

SRR Ty W oY T # atg wwer o9
e @it & gaa & gt g, gicer dar
& fam agg @ & A e |

17.01 hrs.

[SaHrI DHIRENDRANATH BASU in the
Chair]

S gl fr w1st g T # SR qreer
TNEF & | AfwA T 97 WA & R e am
I Zfeo AIRAT Y AT @A € §7 9T
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[sr0 wmsh fag]

g7 gfeaT wisdl &1 7AW Wi @ Jw ad
Td §W AT FIS ;AT TG g
FTeO & & arer Wy & sraer wEiaf ;
IR S T FAT G FL G |

w2

gumfq  @EeT, 9g Al GRS FI
ﬁq‘rz TRl & ST IWH( AEATHA &7 ATTH q197
@ | qgﬁw"fwn$wfrﬁqﬁzél
TR WA FIEE, 14. 60 THHE, HITee 2T8e
6.9 9%He § | M aul &1 dger  qlgaw
7 gaa foaawe #1 o7 fie 2 gger o 39
mmwwxms 4m,aﬁ1m
gEA 0.68 W< 3 | FE g § ALqes

= moﬂqnsmgi EGE
mmazsmgl wamﬁ'ls
mam?mgﬁt TS 23T 3 UNHE
=

fafaea 1t #4177 73 1 W A W aga
GIRd W‘HM??@W‘TWW?}
AT A E 1 A T aTT AT FEd el
SEAATE @Y & fF 1977 & 9@ F 757 9 wT0
ma‘rmwgﬁrmgfm‘mﬁmgww
FAMA A ITAIE A 9§78 Fg @7
a7, TG FATT T Mo HEEFI ¥ FaT 5
By BIEr Alfe] & g gfeml &t s @
ad g afe froitrs strel & fog e @i =

& faQ F%om STt g1 @l g 9% a9 § WS
7 FATE a7 § TIIES F1e 6 T 3R qLqes
ZEd 0.8 9@ 9 | afsaw  weEiEw
:r,a”r?f aut #F1 foie foe a2 gw =i a< g
gmzﬁw TITTE FTECT— 1. 2 TRAT X
BEC () TTEH—2 T | ATeTISE S
q tnﬁmtmuwmmwﬁm}—
3 TR~ UF 978 = Wy 78 2, 97
ITHRN MATET 16 T § AT FeToe reeq
#I GEAT §—. 6 T | feR¥ BET A
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9 AT ST2T 7 fE1 o § A q and &y 18
g |

g TGS &7 a1 Fr Sfqw 1wy
WHR{TATE WTE T a@eTdr 5 3T & G B AU
T &Y U, FT & AT AT GAT [T ITAT—
7z frae waFram g o (g v &
29 997 HT @ e——A12 TAdT T ST AT RIS
T a%HIT g foaw Few Fraa g1 W
arE drF gt &1 U E—1972 § gfwwmi ot
ST EIfAET gE——3F A §@A—3302 7 |
1973 6186, 1974 A——3T Tfeawr wist &7
TAVHTT TT— 8860 ML THSE! & HIA | oq-
for e fomy & =21 st oY, 1975 | @@r
fM——7781 1 1976 & F faega mix
off, TEETET 99 AT——3F g §ear ofi—-
5887—Tg FATY STElF g

7, Al #EET, 999 98 € 5 2w
AT 7 997 &1 21 %A1 2 | q=uA | (4
ﬁ%m‘?frmr%a‘raﬁmmﬁ%——#ﬂﬁﬂ'
A L T gE A FT AT AT HHT
IATAT 23— QT 9 &7 ATHTAT 21T §, 99
F fou sfragar i oo mg—of'@a"rél
2 3 a2 TG FT % 94 @WH AT FIW A
AT 9T 9 7@ FT ATAT AfaFR A HFAr

T gFar § —3ag Freedom is a gift not to-
be given by one nation to another, it is-
to ke purchased by one’s blood.

gafay gher o afaardy wi€ w99 wfawe
X TaeE FT AT F39 7 48 (HET F¥ IgL@mr
qTAET ST, AT WA F HATATE T AT FLR
R safay 3w fediE | St a1d #er T8 g—
saq o 39 9 &7 9% fFar 7o -3 g
HA B ATfed, «fFT  "JIg-ard qO
931 79X @S gF AT a1d AT 2 | TafaC g ara
qr 3 & 5 AT g9 dF AT R SE SEi I
TET A g——37 &1 Al AT FAY FT A
mra'm%rrfgzrn FEOT & /A FT a1 J AT
F A @ g, a7 g & Al vt g
q%g GOER WET FT AT WA &t AFUF gl
afea fraT ST g—ag quad @Y an

;Q* |

e e L

7q YT F—FFT JCRIT & WIEAR q
gfesai & @wear &1 #wew g qaEw ! AR
QET aTq g dr 30 AWT F AT q & WM
g‘rarlmafarmarqa gaTala "ReRd,
T AT & qUA g——aAI< STaxfEEy f'srﬁm—iur1
# 77 T § 5 ogw wAzAfafadt v geem,.
AfFT WIS qF 98 F1AT 2 | FHIX ST JaAl
St 7 o oF @zA-fafae & d@wor ﬁ%fﬂ
zaq faAl & ger a7, qaraﬁagazmﬁvﬁuw
fraer g @@, dfFT TS 999 § § -
a1 g 3 el g—-a9 qgAr gAEar
Tg T—aS gHEN §9RF | I 9 W
us FiEsfas #e ¢ Al 39 Aiegplas aﬂz
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*SHRI KRISHNA CHANDER
HALDER (Durgapur): Mr, Chair-
man Sjr, we are discussing the re-
port of the Commissioner for Sche-

Castes and Scheduleg Tribes
for years 1074-75 1975-78 and
1976-77, While participating in the
Ajacussion I want to place a few
morg you briefly. Many hon,

have mentioned about the
strovities committed on the Bcheduled
Costes and Scheduled Tribes people
in various perts of the country, They
héve spoken in this Lok Sabhs about

1
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their heart-felt injustices meted out
to these people whether, soelul, or
political or  economic, Natural-
ly the present state of affairs
should not be allowed to continue,
In the reports pertaining to the years
1975-76 and 1976-77, 86 recommenda-
tiong have been made. Within the
time at my disposal, it is not possi-
ble to go into all of these in detall,
Byt gome hon, Members while dis-
cussing them have narrated the pro-
blems faceq by them collectively, 1
fee] that we should not approach
this jissue as merely a Scheduled
Castes and Scheduled Tribes pro-
blem, because these people constitute
a big section of our total population.
Wherea: 70 per cent of our popula-
tion live below the poverty line, a
majority of them belong to the Sche-
duled Castes and Scheduled Tribes
(8CsT) About 95 per cent of them
belong to thjs category, This pro-
blem has to be studied today from
three angles, economic, socia] and
political. It has to be studieq from
an overail national point of view so
that the problem may be solved once
for all,

Sir I have figures about thg repre-
sentation of SCST people in various
Government Departments and Pub-
lic undertakings. These have already
been mentioned and I do not want to
repeat them, The service quota has
no where been properly fulfilled
except in the Class IV  category.
The questjon is why is it s0? I do not
want to go into i'he origin of the
caste system in our country, For
the last several centuries there was
feudal land system in our country.
There was feudal society and feudal
economy and the social ang polftical
conditions from which the British
imperialism derived their policy of
administration ang exploitation. They
devised the policy of divide and rule
not only among the majority sad mi-
nority communities but the

castes and scheduleg tribeg were ko
& prey of thiy polivy, Through this

*The original speech was deliveredin Bengali.
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policy they exploited our country to
the utmiost.

Our nationsl Government did not
approach thiz problem from a na-
tional outlook during the last 30
years, The outlook with which the
Janata Government has also appro-
ached this problem during the last
two years has not enabled them to
reach to the rootg of the problem.
Rather we are sorry to see that
through the incidents that took
place at Delchi and other places, the
problem is assuming more acute
form, As one hon Member said,
an economic solution should be
found to this problem. This can be
possible through radical land re-
formg. If land is distributed to the
actual tillers then these 95 SC/ST
people who live below the poverty
line will get land and will be able
to earn their livehhood and lead a
better life  Some one said here that
this has assumed the form of a slogan
and nothing can be achieved through
it, I am sorry to say that he wants
to support the feudal system of so-
ciety. The social injustices meted
out to these people have to be identi-
fied and removed. Although we speak
about nationalism, nationalism has
not yet properly bloomed in our
country. Do we all think today in
the capacity of 'Indians’'? If we could
do that, then the SC/ST people would
not have been deprived of their
rights as human beings, We see that
in Bihar, Orissa, Madhya Pradesh
and Rajasthan our SC/ST brethren
treated as sub-humans may like
beasts. All humean rights are denied
to them, We must look to these peo-
ple from the human angle. They
should all by treated as Indjans.
These people have a right to appeal
and demand their rights from the
majority communities, At the seme
time I will say that we have many
problems economic, social, political
S#] minerity eommunitiey lke Mus-
lims, Christians etc. approsch these

; from narrow communal
by ik

) uﬂ? cdn be found
rly it the leddeérship

of the SC/ST people try to appreach
the problem from narrow partisan
angle, then the conflict will become
more severe and elude any solution,
Mr, Kamble said that when we fight
this problem we shall have to forget
our parties and organisations, We
ghould only consider ourselves as
Members of the Scheduled Castes
and Scheduleq Tribes, I think that
thig will also not solve the problems,
rather thig line of thinking will make
the conflict more acute. Some peo-
ple advocate that the solution of the
cagteism and untouchability problems
is to be found in a csste struggle.
I am not one with them. Today a
large majority of the SC/ST peaple
are either agricultural labour, or
sharecroppers or they work in mills
and factories in the cities or they work
as sweepers and scavengerg and carry
night soil on their heads to keep the
city clean. So we see that they are
all harq working people. The majo~-
rity communities are exploiting
them. They do not want g perma~-
nent solution of the SC|8T problem,
They do not want that every member
of the mjnority community people
should find employment Some hon,
Member, have spoken earlier about
‘right to work’, Yes, if ‘right to
work’ is enshrined as fundamental
right in the Constitution then many
problemg will find a solution. The
just demands of the SC/ST brethern
for reservations in services can be
considerably reduced théreby. The
demandy from communal angles
can be reduced  cohsiderably.
The vested interestg want to
perpetuate the feudal system with a
view to get chedp labour in the
fields. The capitalists want to bring
dbout a division in our ranks with
a view to get cheap labouwr in the
To put 8n end to this class
exploitation, we should orgaftise a
united front against these ewxploitors
and vésted interésts. We shbuild
irivite &l farmers, workers, muslims
bC:'lsﬁans afd tgiel N &ﬁlom
ple among ér oaytey
presént &n extentive tinited front- fo
the vestea interesty who hive ﬁ;
ploited, tortured and oppresseq
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Ppoor masses and who want to main-
tain their mastive structure of class
exploitation, A massive and united
elasg struggle is the only solution to
demolish this socjal, economic and
political structure of class exploita-
tion, Unlesgs this entire structure of
exploitation is demolished, these pro-
blemg will elude solutjon, The Gov-
ernment should honour the senti-
ments of the SC|ST people and con-
cede their demang for a sceparate
Ministry to look after thejr interests.
In my State of West Bengal a sepa-
rate has been set yp for the
upliftment of the SC|ST people. For
their betterment, they have to be
given land. I am proud to say
our Government is going to fix a
minimum wage for agricultural
labour. Our Government has made
provision for allotment of home site
foy all those who have no home.site,
My Government has passed legisla-
tion for ‘record of right' in respect
of all sharecroppers. Through these
measures the West Bengal Govern-
ment have kept up their effort for
the amelioration of the conditions of
the exploited and oppressed people.

Sir, comrade Mangal Deo spoke
sbout Marich-jhonpi, I do not wish
to go into that just now, That is a
refugee rehabilitation problem, It
concerng the displaced persons from
Bangladesh who sacrified their every.
thing for the freedom of our coun-
try. Those who sing the victory
song of their lives at the foot of the
gallows. To bring them succour, to
rehabijliate them, was a part of our
‘national duty ang obligation, If they
‘'were properly cared for ejther by
the Congress Government or the pre-
aent Janats CGovernment at Danda-
karanya, then they had no reason
for deserting Dandakaranya, The
Qantre does not seem to conal-

the demands

the West Bengal Govern-
for proper rehabilitstion of
refugees which in fact is &
problem. I will request all
SC|ST people and their leader-

s |
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ship to give up narrow outlook,

I support the statement of Babu
Jagjivan Ram at Hyderabad, that 30
years have passeg and it has not
brought any improvement in the
condjtions of the SCST people, Per-
haps another 30 years will be needed
to bring them upto the level of other
higher classes, Therefore I want the
continuation of the reservations and
other constitutional safeguardg for
the SCST people. I will again appeal
to the SCST people and their leaders
to give up narrow outlook and to
take up a united struggle to demolish
the social and political strucure based
on explojtation of man by man., Let
us try to forge a new relationship
in the whole country as between one
Indian and another between one
human being and another, which is
not based on caste, creeq or religion;
not ag Muslims or Christiang or
Scheduled Castes or other castes but
only as Indians, If we can do that,
then that will be the only permanent
solutjon to 8all these age old pro-
blems,

SHRI JANARDHANA POOJARY
(Mangalore): Sir, I rise on a point
of order, There will be a Calling
Attention at 6 o'clock and only 14
minutes are left. But even now we
have not been furnished with the
statement, We have to formulate
questions al®o, but no statement has
been furnished so far ang it is al-
ready 546 pm

MR. CHAIRMAN: 1 shall come to
that point at § O'clock,

MR. FALEIRO,

SHRI EDUARDO FALEIRO
(Mormugao): Sir, my name is there,
but you may kindly excuse me and
allow me not to participate because
I have to stteng to some other im-
portant work,

MR, CHAIRMAN: All right.
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